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Order

Both sides are present. It is represented by the counsel for the pafties that the
connected matter is posted before the NCLT Bench No. 3 and this matter may also be
heard along with the matter pending before Couft 3.

2. However, for the time being we are not inclined to accede to the request that
this matter be transferred to Court 3 in the absence of Hon'ble President who is vested
with the sole authority under Rule 16(d) of NCLT Rules, 2016 and hence give an
opportunity to the counsel to represent this matter before the Hon'ble Principal Bench
on 04.11.2016 in the presence of His Lordship Chief Justice, (Retired) M.M. Kumar,
Hon'ble President, NCLT. \-*; .(l.UutO*,,nr*nr)v"\ t-'
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